
FIR No. 149/2020
PS. Swaroop Nagar
03.07.2020

This  is  an  application  for  release  of  vehicle  bearing  registration
No.DL-13-SN-9331 on superdari moved on behalf of applicant. 
Pr: Ld. APP for State through VC.

Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state that due to spreading of Corona virus (COVID- 19),
special measures have been taken by the Government as well as Hon'ble High Court
of Delhi to prevent it and in lieu of the same, the hearing of the urgent matter is
being conducted through Video Conferencing using CISCO WEBEX Meeting App
after taking consent of both the parties, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of the

Naib Court on duty.
Report of IO perused.
The prosecution has no objection if the vehicle in question be released to its

applicant/Registered owner.
In these circumstances the aforesaid vehicle bearing registration No.DL-13-

SN-9331 be released to the applicant  in compliance of judgment of Hon'ble Delhi
High Court  in  Manjeet  Singh Vs  State(Crl.  M.C.  No.4485/2013 and Crl.  M.C.
No.16055/2013) subject to the following conditions:
       1. Vehicle in question be released to its applicant/ rightful owner/ registered
owner only subject to furnishing of security bond/indemnity bond to the satisfaction
of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary details
of the vehicle;
3. IO shall take the coloured photographs of the vehicle from different angles
and also of the engine number and the chasis number of the vehicles;
    4. The photographs should be attested and counter signed by the complainant,
accused as well  as  by the person to  whom the custody is  handed over and the
applicant;
     5. IO  shall  get  the  vehicle  valued  from  a  proper  valuer  and  shall  take  a
valuation report in this regard from the valuer as per rule;
     6. IO is  further  directed  to  verify  the  ownership  of the  said  vehicle  before
releasing of the same.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/
any other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   03.07.2020



FIR No. 501/2019
PS. Swaroop Nagar
03.07.2020

This  is  an  application  for  release  of  vehicle  bearing  registration
No.DL-1RP-6393 on superdari moved on behalf of applicant. 
Pr: Ld. APP for State through VC.

Ld. Counsel for the applicant/Registered owner through VC.

It is imperative to state that due to spreading of Corona virus (COVID- 19),
special measures have been taken by the Government as well as Hon'ble High Court
of Delhi to prevent it and in lieu of the same, the hearing of the urgent matter is
being conducted through Video Conferencing using CISCO WEBEX Meeting App
after taking consent of both the parties, in terms of directions issued in this regard.

All have joined through Video Conferencing now.
Arguments heard through VC.
Report called through whatsapp from the concerned IO on the phone of the

Naib Court on duty.
Report of IO perused.
The prosecution has no objection if the vehicle in question be released to its

applicant/Registered owner.
In  these  circumstances  the  aforesaid  vehicle  bearing  registration  No.DL-

1RP-6393 be released to the applicant in compliance of judgment of Hon'ble Delhi
High Court  in  Manjeet  Singh Vs  State(Crl.  M.C.  No.4485/2013 and Crl.  M.C.
No.16055/2013) subject to the following conditions:
       1. Vehicle in question be released to its applicant/ rightful owner/ registered
owner only subject to furnishing of security bond/indemnity bond to the satisfaction
of the IO/SHO concerned;  
    2. IO  shall  prepare  detailed  panchnama also  mentioning  the  colour,
appearance, engine number, chasis number, registered owner and necessary details
of the vehicle;
3. IO shall take the coloured photographs of the vehicle from different angles
and also of the engine number and the chasis number of the vehicles;
    4. The photographs should be attested and counter signed by the complainant,
accused as well  as  by the person to  whom the custody is  handed over and the
applicant;
     5. IO  shall  get  the  vehicle  valued  from  a  proper  valuer  and  shall  take  a
valuation report in this regard from the valuer as per rule;
     6. IO is  further  directed  to  verify  the  ownership  of the  said  vehicle  before
releasing of the same.

Copy of this order be sent to the concerned quarters via whatsapp/ e-mail/
any other suitable electronic mode with immediate effect.  

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   03.07.2020



FIR No. 287/2020
PS. Swaroop Nagar
u/s 380/457/411/34 IPC
State Vs Salman @ Salim Khan @ Rahul @ Chotu S/o Tasaduk Khan

This is the application for grant of bail u/s 437 cr.p.c moved on
behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It  is  imperative  to  state  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the  hearing  of  the  urgent  matter  is  being  conducted  through  Video

Conferencing using CISCO WEBEX Meeting App after taking consent of

both the parties, in terms of directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

Ld.  Counsel for the applicant/accused submitted by virtue of the

present  application  that  the  accused has  been  falsely  implicated  in  the

present  case  and  he  has  not  committed  any  offence  whatsoever.   It  is

further  submitted  that  the  recovery  is  planted  upon  the  accused.  It  is

further  averred  that  the  applicant  is  not  required  in  any  kind  of

investigation.   Hence, prayer is made for grant of bail. 



::2::

Per  contra,  Ld.  APP for  State  has  vehemently  opposed  the  bail

application  and  argued  that  the  allegations  against  the  accused  are  of

serious nature and if released on bail, there are chances of him committing

the similar offences in future as well. 

I have heard the arguments advanced by Ld. Counsel for accused as

well as by the Ld.  APP for State and have further perused the application

as well as the reply filed to the same.

At the outset it is pertinent to mention that the present application

has  been  moved  for  grant  of  bail  for  offence  committed  U/s

457/380/411/34 IPC.  As per the record, accused has history of previous

involvements. IO has appended the report of previous involvement of the

accused with his reply and perusal of the same shows that accused has

been  involved  in  58  odd  involvements  which  includes  under  section

379/380/411/482/457/392/395/412/120-B  &  25/54/59  Arms  Act.  It  is

further submitted that the investigation is yet at initial stages and

the remaining  05 co-accused are  yet  to  be  arrested.   It  is  further

reported  that,  if  released  on  bail,  there  are  chances  of  his  committing

similar  offences  in  future.   Therefore,  keeping  in  mind  the  facts  and

circumstances of the present case and further taking note of the fact that

the accused is a habitual offender, in the considered opinion of this court

no ground is made out to grant bail at this stage. Accordingly, the present

bail application stands disposed off as dismissed. 

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect.

 

(RICHA SHARMA)
   MM-07, ROHINI COURT, DELHI

            03.07.2020
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